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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERARAD BENCH AT 

a 	 HYDERABAD 

'$3MiflthaW0RIGINAL APPLICATION NO.71 of 1990 

DATE OF ORDER: 1st March, iggo 

BETWE EN: 

Mr.S .Ramaáwamy 	 APPLICANT(S) 

arid 

The Secretary, Ministry of Railways, 	 RESPONDENT(S) 
Nebj Delhi and 2 others 

FOR APPLICANT(S): Mr. G.Bikshapathi, Idvacata 

FOR RESPONDENT(S): Mr. N.R. Devaraj, SC for Railways. 

CORAM: Hon'ble 'Shri B.N.Jayasimha,. Vice Chairman 
Hon!ble Shri 0.Surya Rao, ilenibsi' (JudI.) 

Whether Reporters of local papers niay.be 	9Iro 
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the ,r VIO 
fair copy of the Judgment? 

Whether itaeds to be cirdulated to 	NO  
other l3ench7of the Tribunal? 

 
S. Remarks of Vice-Cajnoan on columns 

1,2,4 (to be submitted to Hon'ble Vice-
Chairman where he is not on the Eench) 

HBNJ 	 RDSR t/C 	 M(j) 



ORIGINAL APPLICATION NO.71 of 1990 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BIE 
SHRf D.SURYM RAG, [IEIIIR (JuDL.) 

The applicant herein states that he worked as 

casual labourer under the Permanent Way Inspector, 

Araku (Uizag) with, effect from 21.1.1975. He was disen-

gaged from 1.10.1976. He was issued with a service card 

containing the periods for which he had worked. He 

contends that as per Rule 2511 of the Indian Railway 

Establishment Manual, a casual labourer engaged for more 

than six months is entitled to be treated as temporary. 

It is further stated that under Pare 2512 of the Manual, 

a register of casual labour has to be maintained and from 

this register, casual labourers have to be taken-up for 

the purpose of empanelment of Group '0' (Class_lu) posts. 

It isfurthar contended that during the period from 

16.5.1989 to 17.6.1989, 15 persons who were appointed as 

casual labourer long after the applicant h8ve been regulaly 

aiipointed as General Plazdoor/Thalasis in the Group D' 

category. The applicant, therefore, seeks a direction to 

appoint him also as Khalasi/General Mazdoor by following 

Rule 2512 of the Indian RaiLway Establishment Manual. 

2. 	We have hoai'd the learned counsel for the applicant, 

Shri G.Bikshapathi and the learned counsel for the respondents, 

Shri N.R.I3evaraj, SC for Railways. Shri Devaraj contends 

that the applicant has made a representation on 17.10.1989 
of. 

and it is yet to be disposedL Under Section 20 of the 	- 

e 
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Administrative Tribunals Act, 1985, an application shall 

notordinarily be admitted unless six months timeis 

elapsed from the date of submission of th'e representation. 

He, therefore, contends that the application is premature 

and the respondents should have an opportuhity of disposing 

of the representation before the applicant approach the 

Tribunal. We agree with the contention of Shri Devaraj 

and find that the application is premature and liable to 

be dismissed. However, in the facts of the case, we 

direct the respondents to dispoof the representation 

dated 17.10.1989 within a priod of two months from the  

date of receipt of this order. 

3. 	The application is accordingly disposed of. 

Ihere will be no order as to costs. 

- 	 (Dictated in the open Court). 

(e.N.JRY SIMHA) 
Vice Chairman 

(o.suRvA RAG) 
f9ember (Judl.) 

Dated: 1st March, 1990. DEPUTY RECISTRRR(J) 
TO: 
1.Tha Secretary,(Government of India),f1inistry of 

Railways, New Delhi. 
2. The Divisional Manager, south Eastern Railway, - 

\Jisakhapatnarn. 
3.The Senior Diyisional Engineer, south eastern railway, 
1Jisakhap atnam 

4,One copy to Mr.G.Bhikshapathi,Advocate,16-9-749/41, 
Race Course Road, Old rnalakpet,Hyderabad-500 036. 

5. One copy to Mr.N.R.Devaraj,SC for'Rlys.,CAT,Hyderabad. 
5. One spare copy, 

vsm . . . 
kj. 



-- 	 I 	 -- 

-- 	 & 

Draft by: Checked by: Approzed by 
DR(J) 

Typed by: 	 Compared by 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYIJERABAD BENCH. 

HDNtBLE MR.B.N.JAYASIMHA. (V.C:)  
AND 	 / 

HCN'IBLE MR,D.SURYA R4C:MENBER(JUOL) 
AND 

HDN'BLE MR.J4JARASIMH MURTHY:(M)(J) 
N 0 

IUN'BLE 11R.R.Bt45-Uflhf1%IiN:(M) (A) 

acTEo 

Li&W/JUDGMENT: L— 

• 

O.NO.—\ )c 

• 	
ëbions 

d. 

- DiEosed of 	 fl 

$ 	
Me,..L.flr4a-p.ed 	• 	 • 
No Lirdei as tocOsts0 —_- 

Seru to Xerox on: 

. 

Efl\ fl, r 

II 




